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MR. DEPUTY-SPEAKER:
question is;
“That the Bill, as amended, be
pagsed.”
The motion wag adopted

The

17.43 hrs

INDIAN TELEGRAPH

MENT) BILL

MR. DEPUTY-SPEAKER Ths
Hill 1s a sumple one. The Govern-
nent wants to legalise the levy ot
« small Tee for application forms

SHR] DINESH JOARDER (Mal-
da)" Sir, a point of order In the
list of business, against item 9, 1t is
wen that Shr) Jagganath Pahadia 1s
tv move the motion for considera-
tion of the Bill Has the Minister
vt Communications taken permission
1o move the motion?

MR. DEPUTY-SPEAKER., It 1s
all right; he hag taken. Even so,
Minister means any Minister, accord-
ng to the rules,

THE MINISTER OF COMMUNI-
CATIONS (DR SHANKAR DAYAL
3: I move:

(AMEND-

1808 (SAKA) Indian Telegraph
(Amendt) Bill

“That the Bill further to amend
the Indian Telegraph Act, 1885, as
passed by Rajya Sabha be taken
into consideration.”

Sir, as you have mentioned, 1t s
a very simple Bill. This s an-
amendment to section 7 of the Indian
Tclegraph Act, 1885 This Is just to
legalise the levy of Rs. 10 with the
application which was put through
under rule 414, but later on the
Committee on Supbordinate Legisla-
tion suggested that it will be bett.:
if we amend the Act for providing
this levy, that is, chorging Rs 10 »
the form, So, the amendment ha
been brought

The Bill has only three ¢'auses
une 1s for the title of the Bill Thr
srcond one deals with the amendment
tu section 7. The thurd one 13 only
sbout legulising the recuvery ot thic
Rs 10 per form from 1st December
1969, to the passing of the Bill

As wa. sad by the hon, Deputy
Speuker, it is a very simple Bill ant
T hope the House will pass it

17.44 hrs.

ISHr1 NawaL Kisuore SiNHa in the
Chair].

MR CHAIRMAN: Motion moved:

“That the Bill further to amend
the Indian Telegraph Act, 1885, ax
passed bv Rajya Sabha, be taken
mto con:ideration.”

SHRI DINESH JOARDER (Malda)
1 oppose thig Bill. Though the Chair
termed it is a simple Bill, this is not
4 suimple Bill 1t is going to legalise
an 1llegal act committed by the P&1
admunistration in 1969 in charging a
fee of Rs. 10 termed an error. This
error was a motivated and calculated
error. The Indian Telegraphs Act
wag passed in 1885 and since then it
wag being applied, There was ne
chance of committing any error. It
was known to the officers and the
Ministry people also; they knew
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there was no such provision in that
Act without the sanbction of Parlia-
ment, Almost for a centwy since
1885 till 1974 this Act has been in
force and they were therefore fully
in the know of things. So thia is a
grossly motivated and calculated
illegal act and this House should no!
legalise this illegal act in any way
by passing this Bill. This is clear
impasitien of 8 new tax on intending
applicants who want to have a tele-
phone. It is a public utility concern
and 1t 18 an obligatory duty con the
part of that department to provide
telephones to subscribers who pay
the subscription and rentals, But
they are not able to fulfil that obh-
genon; applicants are kept in the
waiting list for years together and
now they want {o penalise thosc
people, This is a peculiar way. of
mmposing tax and a new way to
fleece people. Since 1969 this levy
was being charged and the Subordi-
nate Legislation Committes, rightly
held that without the sanction of
Parliament if they did it, it was ille-
gal collection of money. Since 1969,
how many applications have been
received. How much money had heen
collected and how many applicants
had been provided with telephonc
connections. They must have col-
lected at least a crore of rupces, !
want to have year-wise figures of
the telephone connections they have
provided to applicants who paid thi-
illegal levy of Rs. 10.

This House has been liberal mn
allowing the P&T Department to
cnhance the postal charges on all
categories of mail 'uch as post cards.
inland envelopes, telegram charges.
telephone vertals, etc. All kinds of
charges have been increased over the
last few years. About cem{ per cent
increase is there. But what service
do the consumers get from the P&T?
Every day the service is deteriorat-
ing Tele~hones are not working
Actually the entire telephone and
trunk call system in the whole coun-
try, particularly in the eastern zone

sy o 3

and Caleutta is bheading 10 & deadiock.
Between Delhi ang Calcutta, the
trunk routes are sut of order slmest
every day. Letters and telegram are
not reaching their destinatien for
days together. Leflers mssut Sor
Calcutta are going to Shillong
Letters meant for Patna are going
Sitmta and s0 on, In Calowtis

number of RMS workery requived
about 1200, But thére are only
workers. About 100 mail vans

requived for day to day despatch
mail. But P&T had only 73 mail vem
in 1968-70, out of which only 22 mail
vans are in working condition. Even
out of this, most vans ave defective
and because of the treffic jam aad
other road conditions, they are not
bheing properly utilised. So, letters,
parcels and mail bags are lying heep-
ed at different places, Ox the other
hand, cach and every worker t.
heavily over-worked. Previously
they could work vver-time and get
over-time allowance. But since las!
year this over-time allowance ha:
bren totally stopped. We have no
objection, but on the other hand. the
numerical strength of the staff is not
being  increased Previously o©ne
worker used to sort out only 691
letters a day and that was very much
appreciated by the P&T administra
tion
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MR CHAIRMAN: You are talking
about post offices We are concerned
with telegraph.

SHRI DINESH JOARDER: 1 am
explaining what kind of service the
consumers get from the P&T depart-
ment Why this extra levy of Rs 107

This 1s a new taxation,

Now they are being compsiled to
sort ocut thousands of letters a day
Similarly, because there iz lack of
manpower and the strength of the
stal? has not been incresned the “ver.
time allowance hag been stopped, th.

I

mailmen are not there and the oM
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working conditions are not there, so
letter bags are lying in heaps at
different places and they are not
being despatched to their destinations.

Now I want to mention some inci-
dents about the telegraphic depart-
ment. There are channels connected
with different cities and different
parts of the country. Most of the
channels in Calcutta are out of order,
There are also coaxial failures. The
minimum requirement of channel ser-
vices in Calcutta is about 250, pro-
vided they work regularly. At pre-
gent there are only 136 channels out
of which only 116 are in working

condition. So, there is a big shortage
of adequate channcls in P&T in
Calcutta.
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We have 15 telephone exchanges in
Calcutta. The average life of a tele-
phone exchange and its machinery is
not more than 20 years, All these
exchanges and their machinery are
more than 20 years old. The 1esult is
that most of the machinery require
replacement of some parts and those
parts are not available.

MR. CHAIRMAN: The hon. Mem
ber may continue his speech to-
mMorrow.

17.58 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday,
November 19, 1974/Kartika 28, 1896

(Saka).
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